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BEFORE THE NATIONAL GREEN TRIBUNAL;
EASTERN ZONE BENCH; KOLKATA
ORIGINAL APPLICATION NO. 42 OF 2024

Bimal Hembram & Others ...APPLICANTS
VERSUS

STATE OF ODISHA

& OTHERS ...RESPONDENTS

COUNTER AFFIDAVIT FILED ON BEHALF _OF

RESPONDENT NO.7 (ODISHA INDUSTRIAL
INFRASTRUCTURE DEVELOPMENT CORPORATION)
[, Umakanta Biswal, aged about 52 years, S/o- Late

Nilamani Biswal, at present working as Land Officer,
Odisha Industrial Infrastructure Development Corporation
(IDCO), Janpath, Bhubaneswar , Dist- Khurda, do hereby

solemnly affirm and state as follows:

1. That, I have been duly authorized to swear this
affidavit on behalf of Respondent No.7 in this case.

p That, I have gone through the contents of the
original application and have understood the same. I am also
otherwise acquainted with the facts of the case.

3. That, in the original application, the applicants
have prayed for the following direction:

(a) Restrain the private respondents and IDCO from
accessing and using the forest land for industrial
activity until approval of the central Govt. is

\\;" \

KUMAR MOHANTY

PHADIF i A RUIVIF
Notary, Cuttack Town

Reqd.No-CN -04/1995

Unoadsada @ vl

Land Officer
IDCO, Bhubaneswar
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obtained under the forest conservation Act of
1980.

(b)  Hold and declare that the conversion of Sabik
forest land to non forest kisam is contrary to law
and thereby illegal.

(¢) Hold and declare that the lease granted in favour
of IDCO and subsequent transfer to project
proponent as illegal and void for the want of
forest clearance.

4.  That, the applicants have made the aforesaid prayer
on the basis of all misconceived facts and law, which are
traversed in view of the averments made herein below,
while in course of replying to the averments made in the
original application, in view of which the O.A is liable to be
dismissed, being not sustainable in the eye of law.

S. That, the averments made in para-1 and 2 of the OA,
needs no reply.

6.  That, the averments made in Para-3 of the Original
Application are not true. The village Jhatiapada is not a
Revenue village. The village in which land has been allotted
in favor of M/s. My Home Industries Pvt. Ltd is Byree and
the said village is coming under Byree GP in Darpan
Tahasil. One cluster had been developed on encroachment
over the Govt. land which is nearly 800 mtrs from the
cement grinding unit and approximately 400 mtrs from the
main gate of the industry. Since the habitation had been

developed more than 20 years an Anganwadi Centre and an

UP school have been subsequent&constructed.

pRADIPTA KUMAR T‘&UH}'\M\
Notary, Cuttack Town

N, !:‘v‘(‘!“{_‘

S N
Land Officer
IO, Bhubaneswar
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7. That, the averments made in Para- 4 of the original
application is true with the fact that, the Respondent No. 9,
M/s. My Home Industries Private Limited has set up a
Cement grinding unit of 3.0 MTPA capacities in the project
area of village Byree and IDCO has allotted Ac.103.23 land
for the industrial activities of the said industry. As per the
industrial policy the industry has to develop a green belt as
per Government norms inside the allotted area.

8. That, in reply to the averments made in Para- 5 of the
Original Application it is humbly submitted that, the
proposed train line of M/s. My Home Industries Private Ltd.

a private railway line having almost no railway traffic and

fewer consignments.

9.  That, in reply to the averments made in Para -6 of the
Original Application, it is humbly submitted that, the Sabik
Plot No.3854 was of Pathuria Jungle but in Hal Plot, it has
been changed to No.4368 and the Kissam shown as Patita
is not true. As per the Hal-Sabik statement issued vide letter
No0.4329 dtd.15.04.2024 of collector Jajpur, Kissam of Hal
plot No.4368 which corresponds to Sabik plot No.2024(P),
both are of Kissam Patita as per Hal & Sabik record. The
copy of the Letter No.4329 dtd.15.04.2024 of Collector,
Jajpur is annexed herewith as Annexure —A/7.

10.  That, in reply to the averments made in Para-7 of the

Original Application, it is humbly submitted that, the lands

involved in the allotment of M/s. My Home Industries Pyt

Ltd is not coming under forest category of land

PRADIFTA KUMAR MOBANTY
Notary, Cuttack Town

t.NO-ON-04/1Q0¢x
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DOV, Bhubaneswar

97




Qﬁwﬁxf;ﬂ

1. That, the averments made in Para-8 to 12 of the

original application needs no reply.
12. That, in reply to the averments made in Para -13 of the
Original application it is humbly submitted that, the

Hal/Sabik comparison statement issued by Collector Jajpur

vide Letter No.4329 dtd.15.04.2024 shows the Sabik

Kissam of Hal plot No.4368 is Patita.

13.  That, in reply to the averments made in Para-14 of the
hew

Original application it is humbly submitted that, cas
trees were planted over the Hal Plot No.4368 which of
revenue Forest Category is not true. As per the Hal/Sabik
comparison statement issued by Collector, Jajpur the
Kissam of land is Patita as per Hal as well as Sabik record.
14. That, in reply to the averments made in Para -15 of
the Original application, it is humbly submitted that, the
land in question i.e Hal Plot No.4368, Khata No.1298 with
area 162.00 is of Patita Kissam and the corresponding
Sabik plot having Plot No.2024 (P) with Khata No.709 is
also of Patita Kissam as per Sabik record.

15. That, the averments made in Para -16 to 39 of the
Original application needs no reply.

16. That from the aforesaid facts and circumstances,
submissions and detail averments made herein above, it is

clear that, the applicants have filed the present original

application with ulterior motive by making all false 4 d
n

frivolous allegations, having no legs to stand and hg .
S no

come in clean hands for having suppressed the real and
an
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relevant facts before this Hon’ble Tribunal. Thus, the
original application is liable to be dismissed with cost.

17. " That, the rest of the averments which have not been
specifically admitted in this affidavit, may be deemed to
have been denied.

18.  That, in view of the averments made, considering the
facts and circumstances of the case, the O.A. being devoid
of any merit, is liable to be dismissed with exemplary cost,
for filing such frivolous application and wasting the
precious time of this Hon’ble Tribunal.

19. That, the deponent craves leave of this Hon’ble
Tribunal, to file any such further affidavit, if so required, in
the course of hearing, for proper adjudication of the matter.

20. That, the facts stated above are true to the best of my

knowledge, belief & materials on record.
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VERIFICATION
I, Sri Umakanta Biswal, aged about 52 years, S/o-
Late Nilamani Biswal, at present working as Land Officer,
Odisha Industrial Infrastructure Development Corporation
(IDCO), Janpath, Bhubaneswar , Dist- Khurda, do hereby
| verify that the contents of the above affidavit are true to my
knowledge, belief and materials on record, and nothing has

been concealed there from.

Avqd
Verified at , , £#nc)c »on 5 "day of kg, 2024.
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~—  VERIFICANT —
Land Officer
IDCO, Bhubaneswar

CERTIFICATE

Due to non-availability of Cartridge Papers, Plain thick

white papers have been used in this matter.
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' COLLE CTORATE, JAJPUR
Ph 06728-222001(0) 222330 (R) Fax 222007

E-mall; dm4Jajpu@nic.in. Wab site: wiy.l
(Record Room]

Letter No V\qaﬁ Date 5. 04,200
To

The Additional Land Officer, IDCO,
Jajpur Division, Jajpur ’

he land allotled In {avour of M/s My Homes

Sub: - Submission of sablk status of t
rocess with forest diversion n village Byree

Industries Pvt. Ltd and other industries to p
Under Darpan Tahasil )

Ret.: Your office Letter No. 57/dt.17.03.2024.
Sir,

In inviting a reference to letter on the subject cited above, | am say that the
required information as sought for vide letter under reference has been prepared by
your deputed staffs & verified by Sri Shubhranshu Mallik, Amin, District Record Room,
Collectorate, Jajpur & enclosed herewith for taking further necessary action.

' ‘ Yours faithfully

%‘{ M
Deputy Collector, Record Room

" Collectorate, Jajpur

T ¢ Attested

| R S
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